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COMMITTEE ON PAPERS LA ID  ON 
THE TABLE

<i) Minutbs

SHRI KANW AR L A L  GUP (Delhi 
Sadar): Sir, i  beg to lay on the 
Table minutes of the sittings of the 
Committee on Papers Laid on the 
Table held on 6th October, 7th Nov­
ember and 29th December, 1977 and 
9th May, 1976.

<ii) Report

‘ SHRI KANW AR L A L  GUPTA: Sir,
1  beg to present the Eighth Report of 
the Committee on Paper Laid on the 
Table.
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ASSENT TO B ILL

SECRETARY: Sir, I  lay on the
Table the Appropriation (No. 3) 
Bill, 1978 passed by the Houses of 
Parliament during the current session 
and assented to since a report was 
last made to the Abuse on the 24th 
April, 19781
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C ALLING  ATTENTION TO MATTER 
O P  URGENT PUBLIC IMPORTANCE

R eported D ecision  or the em ployees  
o f  new spaper  estabusjxments to go

ON STRIKE
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THE MINISTER OF PARLIAMEN­
T A R Y  AFFAIRS AND LABOUR 
(SHRI RAVINDRA V AR M A): As I

15, 1978 of Newspapers to go on 2 4 0  
strike (C A ) 

told tile House in reply to Question 
No. 7591 that I  answered on 29th 
April, 1978, the National Confederation 
of Newspaper and News Agency Em­
ployees Organisations have sent its •  
copy of a Resolution adopted by a 
Convention of the newspaper em­
ployees that was held in Calcutta on 
the 28th March. 1978. The Resolu­
tion, among other things, authorised 
the Confederation “ to chalk out a pro­
gramme of agitation culminating in 
an indefinite strike” .

Apart from this, we have received 
no reports of any specific decision by 
newspaper employees to go on strike 
to press their demands for wage 
revision. However, there was a to­
ken strike on the 11th May, 1978, by 
certain sections of newspaper em­
ployees in Delhi in response to a Call 
for general strike given by some 
political groups over various issues. 
The question of wage boards was 
referred to as one of the issues in the 
notices served by some of the Unions 
while one Union disassociated itself 
from the strike. This strike was only 
a token strike that lasted for a day.

As the House is aware, two separate 
wage Boards were constituted for 
non-journalists and working journa­
lists, on the Uth June, 1975 and the 
6th February, 1976, respectively. 
Government notified interim wage 
rates on the 1st April, 1977, after 
consulting the Wage Boards and the 
Boards had started public hearing on 
the question of the final wage struc­
ture.

In December, 1977 the represen­
tatives of the employers wrote to 
Government to say that they were 
withdrawing from the Wage Boards, 
as their Organisations desired them 
to do so. Consequent on their with­
drawal the Wage Boards cancelled 
subsequent public hearings. Govern- ‘ 
ment i* keen that the work of m e 
Wage Boardg should be returned and 
completed expeditiously so that • 
ra v ised w age  atnictitte oomas into 
force In the newspaper astablidk- 
xnents. To find a solution to ihe


